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grants under the labour laws. .. (Interruptions) 
It is because of the revision of their wages. 
That is what I said. 

SHRI SHRIDHAR WASUDEO DHA-BE: 
What is the percentage of cost of wages in the 
cost of production 

SHRI P. A. SANGMA: We strictly follow 
the labour laws. 1 have specifically said that 
revision of wages takes place according to the 
provisions of the labour laws and it is one of 
the reasons in addition to the cost of inputs. 

SHRI SHRIDHAR    WASUDEO DHA- 
BE: Don't think that whatever the officers 
state is the correct thing. 

SHRI P. A. SANGMA: It is not correct to 
say that we have no scheme for the welfare of 
the labour. We do have a lot of schemes for 
the welfare of labour and I can name a few. 
We have an educational stipend scheme, we 
have a capital grants scheme, we have a 
scheme for granting relief to workers in 
distress in prolonged illness. Like that we 
have some schemes for the welfare of the 
labour. 

Another point which the hon. Member 
raised is that workers have no representation 
on the Board. Sir, workers have representation 
on the Rubber Board. If you kindly go through 
my concluding speech, you will find that I 
have said that we have to strike a balance and 
that we have to see to the conditions of the 
workers, we have to see to the interests of the 
growers and we have to see to the Interests of 
the industry based on rubber. This was my 
concluding remark. T did not say that this is 
meant only for the growers. Here sub-clause 
(d) says, 'Ten members to be nominated by the 
Central Government of whom two shall 
represent the manufacturers and four labour." 
So, we have representatives from the labour in 
the Rubber Board. Therefore, there is workers' 
participation in the Rubber Board and it is not 
our intention to exclude them. We are very 
much concerned about their welfare. 

THE VICE-CHAIRMAN (SHRI LADLI 
MOHAN NIGAM): The question is: 

"That the Bill be passed." 
The motion  was adopted. 

SHRI  SHRIDHAR  WASUDEO DHA 
BE: Now you adjourn the House. 

 
SHRI  SHRIDHAR  WASUDEO  DHA BE: 

Only moving, we agree. 
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SHRI SUKOMAL SEN (West Bengal): 
Mr. Vice-Chairman, Sir, now this National 
Waterway Bill has been introduced. This 
question of declaring the Waterway as 
National Waterway of the country has been 
under consideration of the Government for 
the last two decades. I feel it is long delayed. 
This delay in introducing the Bill will have a 
lot of impact while planning our industries 
and transportation. This Bill seeks to declare 
this part of the Ganga-Bhagirathi-Hooghly 
between Allahabad and Haldia as a national 
waterway. It is a known fact that waterways is 
the 

cheapest mode of transport and, as such, I 
rise to support this Bill. 

 
The House then adjourned at six 

of the clock till eleven of the clock 
on Tuesday, the 27th July, 1982. 
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